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Sanjay Kumar APPELLANT
Vs
Union Of India & Ors. RESPONDENT

Date of Decision : 04-09-2025

Acts Referred:

Citation : (2025) 09 CAT CK 0438

Hon'ble Judges : Akhil Kumar Srivastava, Member (J);Mallika Arya, Member (A)
Bench : Division Bench

Advocate : Arpit Agarwal, D.S. Baghel

Final Decision : Dismissed

Judgement

Akhil Kumar Srivastava, Member (J)

1. Shri Shri Arpit Agarwal proxy counsel for Shri Rahul Gupta, learned counsel for
the applicant and Shri D.S. Baghel proxy counsel for Shri S.P. Singh learned
counsel for the respondents are present.

2. Learned counsel for the applicant submits that he wants to withdraw the
present OA as the relief sought by the applicant has already been granted by the
respondents.

3. Learned counsel for the respondents did not oppose the submission made by
the learned counsel for the applicant.

4. In view of the above submission made by the learned counsel for the
applicant, the OA is dismissed as withdrawn. No costs.
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